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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BE
AT HYDERABAD
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O.A. 583/96. Dt. of Decisien @

TCH

16-05-S6.
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G. Chandra Shekhar Rae ‘ .. Applica
Vs

1. The Ghief Engineer (Civil)
Telecom Civil Zone,
5-1-85, Koti,Hyderabad.

2, Tre Superintending “ngineer(C)
Telecem Civil,Circle,
Chikkadpally, Hyderabad-20.

3. The Divl. Engineer,
Telecem Rural Divisien,
Hyderabad.

4. The General Manager,
Hyderabad Telecom District,
Suryslek Cemplex, Hyderabad. «+« Respondg

Counsel for the Applicant ' ¢ Mr. K. Venpkateswara

Counsel for the Respendents : Mr. V.Bhimanna, Addl

THE HON'BLE SHRI H. RAJENDRA PRASAD : MEMBER (ADMN,)

ents.

Rae,

.CGSC -
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C.A. 583/96.

this erder.

JUDGEMLNT

16-05-96.

ORAL CRDER (PER HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER({ADMN,)

Heard Shri K.Venkateswara Rae, learned coundel for the

applicant.
2e This is a simple pace of an officer of the g
having been denied the payment of his due emcluments
than twe menths, The ché;ées in the sppeintment of
have heen within Hyderabad city and the transfers we
in the interegt of service and the department; Unde
circumstances it is not clear as to why,eccaéion Was
arise for thé applicant te entertain such & grievand
matter is dispoesed cf at the admissien qp.ge with a
tc R-4 (The General Manager;;ﬁiﬁerabad Telecoem Distr
he shall have immediate steps taken te arrange for
ef‘ﬁn ameunt equal te the minimum of the pay=-ecale i

applicant is '‘Blaced, tegether with cdue &nd admigsible

epartment

for mere

the applicant
re evidently
r the

allowed to
e. The
directien
ict) that
he disbursemen
n which the

(T
allewencds,

to him within 10 days ef receipt of & cepy of this grder.

Thereafter, zctien shall also be taken te cemplete th

e necegsary

documentatien and eggentlal formalities te regularise his pay

as may be admissible under the rules from 05-12-94(1
date on which the applicant preceeded en deputatien

rgspendent) as per his entitlements and eligibility.

.e.‘ the
te the third

This may

be dene within 45 days from the date of receipt of & copy of

3. Mr. V.Bhimanna, Addl.Standing Ceunsel whe wgs present

in the Ceurt, and heard, agrees with this pesitien.

4, Thus, the CA is dispesed eof at the stage Jf
No cests. ._________{. b [ fls
4
(H. Rajendra Pras

Member (Admn. )
Dated : The 16th May 1996. [_#L_
(Dictated in Open Ceourt)
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The Chief Engineer(Civil)
Telecom Civil Zone, 5-1-85,
‘Koti, Hyderabad.

The Superlntending EnngEGI(C)

Telecom Civil, Circle,
Chikkadapally, Hyderabad-20,

The -Divisional Engineer,
Telecom Rural mvision-,. Hyderabad.

The General Manager, Hyderabad Telecom Edst.,
Suryalok Complex, Hyderabad.

One copy to Mr.K.Venlkeswar Rao, Advacatg, CAT.HYd.

One copy to Mr.V.Bhimanna, Addl.CGSC.CAT.Hyd.
One copy to Library, CAT.MHyd,
Cne spare coOpy.
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I_COURT
TYPED BY | CHECKED BY
CQMPARED BY APPROVED ZY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. HYDERABAD BENCH AT HYDBRABAD

THE HON'BLE MR.JUSTLCE M.G .CHAULHARI
~CHATRMAN

.- -. . D
THE HON'BUE MR.H,BAJIENDRA PRASAD eM{A}

Datea: '\10 -fgf‘-zggs . )

QROER/JTUDGMENT

.t I‘i.'A/H.A./C.A-NQ.

.

in

O‘.A..No. o S‘%S )‘\5 .

. T.adNo. Tw.p. B

Admittedh and Interim Direetimns
issued

Allowed,

Disposed of with directions
- N

No erder as to costs.l
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